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B. Empwymtnl Scheme. : 
(8peeirl Cen/a",l 

A.,i,lnnee) 

(iii) Half a Million Job. Prog­
ramme for Educated 

(iv) Crash Scheme fur Rural 
Employment 

(v) Small Farmer. Devolopment 
Agoncy and Marginal j<-ar­
mers and Agricult,ul'ai La­
bourers 

("il Drought l'rone Areas 
Programme 

C. Rural HOllll' Sites . 
D_ Slum Improvement . . 
E. AcceUerated Programme of Rural 

Water Supply 

R~ crorea 

lOO'()( 

50'00 

2l1·{)() 

22'{)() 

5'00 
J5'00 
15'{)() 

Slatc-whe allocations for these program­
Illes arc yet 10 he finalised by Planning 
Commission amI lhe Central Ministries. 

Dt'Claration of A_to aDd LiabiJilic:a hy 
Cia.. III Employees 

9782. SHRI RAM BHAGAT PASWAN: 
Will the PRIME MINISTER be pleased 
Lo slate: 

(a) whelhcr Government have decided to 
ask aU Class III empluyees in tbe Central 
Government tu declare their assets and lia­
hi! ilics in future; and 

(b) if so, the justification for such a deci­
sion? 

THE MINISTER OF STATE IN THE 
MIJldSTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) In 
pursuance of Rule 18 of the Central Civil 
~crvices (Conduct) Rules, 1964, under 
which every Government servant, other than 
a Class IV Government servant, is r~uired 
to submit a return of asset, and liabllitic:a, 
an order has been iSsued by Ihe Govern­
ment prescribing the form of assets and 
liabilities to be suhmitted by all Govern­
ment servants including Class III, but ex­
cluding Class IV GOvernment aervalll •. 
However, in so far as Class III Government 
servants are concerned. provision exists in 
the rul!" for granting exemption 10 speci&c 
categorIes of Class 01 Government aervaDto 
from the requirement of SUbmitting return 
of assets and liabilities wherever it is consi~ 
dered that such returns may not be neces­
sary. 

(b) Rule 18 referred to above was franled 
in Ihe light of the recommendations of the 
Committee on Prevention of Corruption u 
one of the measures 'designed to elllure 'Ino, 
tegrity in Public Services_ . , 

LfB6L88-8 

Statement of Wc:at Bengal Chief Minilter 
on Role Played by Foreip Po~ 

9783. SHRI A. K. M. ISHAQUE: Will 
the Minister of HOME AFFAIRS be pleas­
ed to slate: 

(a) whether the Chief Minister of West 
Bengal in a public speech at Calcutta On 
lhe 24th March, 1975 warned the people 
that some foreign r)owers and a section 
01 monopolists are conspiring against the 
Cenlre and the State of We.t Bengal to un­
.. elite the politicat and economic stability 
of lhe country and lhe State; and 

(h) if so, what steps are being taken to 
combal this situation? 

THE DEPIJTY MINISTER IN THE 
MINISTRY OF HOME A.-FAIRS (SHRI 
J-'. H. MOHSIN): (a) and (b). FacL, are be­
ing ascertained. 

Development of Backward Areu in Weal 
Bengal, Bihar, Or... and Nortb 

Eulern StaIn 

97H4. SHRI A. K. M. ISHAQUE: Will 
lhe Minister of PLANNIl\G be pleased to 
state: 

(a) what furlher steps have been taken by 
Government to provide adequate financial 
a"istance for the development of backward 
areas in West Bengal, Bihar, Ori .. a and 
North Eastern States; 

(b) whether any suggestions have been 
received from these Governments in this re~ 
gard; and 

(c) if so, Centre's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) During the Fourth 
Plan Central assistance to Ihe State. i. 
being provided on the basi' of an objective 
formula evolved by the National Develop­
ment Council and it is being released In 
the form of block loans and block grant< 
for the Plan as a whole and not for any 
specific area. or schemes. 

(b) In 1975-74, out of tbe.e State,. (West 
J\engal. Bihar, Or;"a and North-Eastern 
States) the following tWO State Government. 
have proposed the allocation of opeeial 
assistance for the areal mentioned below: 

(0) WNt-Bengal-Darjeeling Hill 
AreM 

North Bengal 
Jhargram AreM (Midnapur) 
SUDder-banl _ 

(Roo. Jakha) 

/1·00 

e'86 
- 10·00 

311'00 

6'00 




